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Statement showing the category wise & Bench wise number of cases of Institution,
Disposal and Pendency in respect of the High Court of Meghalaya
W.e.£.01.05.2017 to 31.05.2017 _ ’ :
of | Opening Pending as on L
SL.No Category of Cases “"‘“"’.'! o institution | Disposal | *5€ 8
| (RFA) Regular First S/B 3 a 3 | '
' Appeal D/B
MAF) Mise | Fiowt it - :
a { Appen D/B |
(RSA) Regular Second 5/8 7 i
9 Appenl /B
(CRPYCivil Revision 5/ a1 2 4 9
4 Petition D/
S/1 2 8
5 Review Petition D/n 2 2
L]
S 424 39 39 440
(WPC)Writ
. Petitions(Civil) ':J" ﬁ‘ﬂ, 5 4 i:l
—sn :
7 {CAYCompany Appeal 0B
" {(C.Ftn) Company S/B 3 3
Petition DR
B_
(PIL)Publie Interest 3/
9 D/B 1] 2 13
s e I z 1 2
5/8
10 tw.'ﬂw:il Appenl DB = p - | 76
: (Test.Case)Testamentary S5/8 g 1
x Case D/B
(Cont Case C)Contemp S/H 3 z 2 28
i Case Civil D/B ' 2
3 Petition Civil D/B
id (ITA) Incomme Tax Appeal -—"E?.
5 {SA) Second Appeal ﬂ
i (FA) First Appeal _.EL: 4
e Arditration Petition | % 2 2
LS8 4 ===
18 (Crl A) Criminal Appenl D/B = l =
(Crl Rev Petn) Criminal 5/H 3 _3
19 Revision Petition n/n
eB (Crl Petn) Criminal 5/8 i) 2 1 o
Petition D/
= Contempt Case (suo- S5/8
motoMerl.opic ) /B i 1
Bail mﬁuthn 5/B 1 3. . | [
29 /Anticipatory Bail( D/B
BA/AB)
(W.P.Crl) Writ Petition S/B
=3 {Criminal) (Habens
ﬁ“"ﬂﬂ-} “fl 1
(Trp P Crl) Transfer 5/B ' i
=4 Petition(Criminal) D/B
3 (Cont Case Crl) S/B
5 Contempt D/B
Case(Criminal) /
S/B
26 Arbitration Appeal DB : l 2
: S/B -
27 Election Petition D/B
28 Company Application s/ | |
(C.Appin) D/B
- First Appeal from S5/B 1 i
Order{FAQ) D/B
30 | Civil Reference(C.Ref) I’.;” - >
/8
3 Central Excise ap D/B - -
TOTAL By 85 b2 713

Note
LOWIC) Wa 15572015 and PH No 22003 have haen restaned back
3 WG Na L2017, WPIC) No 131200 T W) Mo 1320200 7 WPIC] No. 877201 T and Cont.Caslc) Na.6/201 Y have een transferred 1o division bench
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